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of 1984, on transfer to the Tribuﬁalﬂéag Tt

provisions of section 29 of the admis{

Tribunals ' Act, 1985, was registered as T.A.N NoSR

1534 of 1987 as indicated ebove,

2 The facts briefly stated are that the betitiﬂnﬁigjﬁé
namely, U&ai Bir Singh holdiﬁg the post of Gangman, i
at Kakori, district Hardoi, was suspended by:an order 3
dated 25-4-84/ 19-5-84. Soon after, the writ petition

e

was filed for quashing the suspension order. During

the pendency of the writ petition, the petitioner was
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removed, after an inquiry, by an order dated 30.7.85, b
alleged to haveibeen served on the petitioner on |
19.8.85., The petition was amended and the order of ', N
punishment i.e. removal from service was also challenged.
It may be mentioned here that the order of removal ‘
although alleged to have keen filed as Annexure-3 to

the writ petition, does not appear on record, However,
we have been allowed to peruse it by:tﬁa learned

counse! for the petitioner. It was in the possession

of the learnecd counsel for the petitioner himsel f, 3

The petiticner preferred an appeal on 3.9.85 against v &

the order of punishment of removal, According iﬁ;ﬁﬁa
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17 of the counter aff
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effect that no appea:

b " - e 85 ‘which was in the posse

learned counée=qilf1ﬁh}pf%¢LﬁLi er,

ts Sl
themselves have failed to decide th *Gﬁwib

4 ?.am_.__ —

d the
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to decide the appeal of the petltioner a

authurity.

3 T the above circumstances We hereby direct
the respondents to dec;de the appeal filed by the
petiticner, memo of appeal being available on record
within 60 days hereof, If,the petltloner remains _
dogrieved with the decislun of the appellate authorlty,
he may resort to the legal remedy available to him
under the Administrative Tribunals ' Act, 1985 by means
of an applicatiop under SBCtan 19 of the same.,
The petition jis dismissed accordingly, in the-abgve
Clrcumsta €S without any order as to costs, |
Lpon
ME R(A)
(sns) |
April 11, 1990
Allahabad,
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